107

Written Answers
(b) if so, what ar€ the details
thereof : and

(o) if not, what are the reasons
therefor?

THE MINISTER OF INDUS-
TRY (SHRI AJNT SINGH): (a) to
(c) The Cost Audit Reports of
companies covered under Cost
Accounting Record Rules are not
prepared by Companies but by
the Cost Auditors, appointed by
these companies with the prior ap-
proval cf the Central Government.
Since the Cost Auditors zre quali-
fied persons holding Certiflcate of
Practice, from the Institute of Cost
& Works Accountants of India,
their repoiis are not required to be
checked. However, cost audit re-
ports are reviewed to ensure com-
pliance of the Cost Audit (Report)
Rules, 1968 Ly the Auditor and of
sub-section - f section 233Bof the
Companies ~ ct, 1956 bythe company
under cost audit.
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Refund of Booking Money by M/s.
Sipani Automobiles Ltd., Bangalore

2836. SHRI A. NALLASIVAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whatisthe number of applica-
tions pending with M/s. Sipani
Automobiles Ltd., Bangalore for
refund of booking money of Montana
Diesel Car, at present;

(b) since when these applications
are pending;

(c) by when the refunds are likely’
to be made;

(@) whether Government propose
to take some steps to see that the
booking money is refunded without
delay and no harassment is caused to
the registrants; and

(e) if so, what are the details

there of ;

THE MINISTER OF INDUS-
TRY (SHRI AJIT SINGH): (a) and
(b) The company has reported that as
on 29-8-90, 1637 no. of requests for
refund of advance money are pending
with them. These applications are
pending since April, 1990.

(¢) The company has reported
that refund in respect of 531 no. of
requests will be made on completion
of documents by the customers.
Refunds in respect of the remaining
cases are expected to be made
by November 1990 as and when
they become due for payment.
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(d) and (e) The acceptance of adva-
nce money against bookings is con-
sidered a contractual obligation bet-
ween the custcmers and the company.
However, with a view to safeguarding
the interest of the customers. Govern-
ment have issued revised guidelines
on 9-12-88 for acceptance and deploy-
ment of advance money against book-
ing received by the automobile manu-
facturers.

Survey for the opening of New Refi-
neries in Eastern Region

2837. SHRI KAHNU CHARAN
LENKA : Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether a survey has been
conducted for opening of new oil
refineries in Eastern region:

(b) if so, what are the details
thereof; and

(c) by when those refinerie are
likely to be set up”?

THE MINISTER OF PETROL-
EUM AND CHEMICALS (SHRI
M. S. GURUPADASWAMY): {a) to
(c) Indian Oil Corporation have sub-
mitted a proposal for setting up of a
new 6 MTPA grass-root refinery at
Daitari in Grissa. However, decision
on the creation of additional refining
capacity in the country and their loca-
tion would depend on the outlays in
the Eighth Plan. Therefore. a final
decision on the new refinery will be
taken only after the finalisation of the
Eighth Plan.

Upgrading CGHS Units

2838. SHRI BEKAI UTSAHL
Will the Minister of HFALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that vari-
ous units of CGHS function as parts
of the allopathic dispensaries to which
they are attached: and
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(b) if so, what are the reasons
therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
RASHEED MASOOD): (a) Yes, St

(b) Norms have been laid down
for opening of full fledged Indian
System of Medicine & Homoeopathy
dispensary. When there is a demand
from CGHS beneficiaries for facility
under 1. S. M., and norms are not
fulfilled to open an 1. S. M. dispensary
units for these facilities are set up as
part of allopathic dispensary.

Commission Agents of TDPL

2839. SHRI PRAMOD MAHA
JAN: Wili the Minister of PETRC"
EUM AND CHEMICALS ©be
pleased to state:

(a) whether it is a fact that Mana-
ging Director of IDPL had appointed
some political workers as Commissi-
on agents:

(b) if so, what are the reasons
therefor;

(c) what are the details of the
commission agents so appointed by
the Managing Director during the
last three years 1986-89;

(d) what are the details of the
commission paid to such agents
during the last 4 years, particularly
during the last financial year 1989-90:

(e) whether it is a fact that a
Nellore based dealer has been appoin-
ted commission agent for Maharash-
tra for 1989-90; and this dealer has no
office in Bombay and has appointed a
Bombay firm as sub-agent, when
1DPL has already refused agency: and

(f) whether it is a fact that Nellore
party got 37.5 per cent of the com-
mission earned by the sub-agent; if
$0, what is the justification for the
payment made to Nellore dealer?



